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   आदेश  / ORDER 

 PER INTURI RAMA RAO, AM:  
This is an appeal filed by the assessee directed against the 

order of ld. Commissioner of Income Tax (Appeals)-8, Pune [‘the 
CIT(A)’] dated 18.05.2018 for the assessment year 2010-11.  
2. The appellant raised the following grounds of appeal :- 

“1) On the facts and in the circumstances of the case the order 
passed by the Id. CIT(A) is bad in law in as much as there being 
no service of last notice dated 19/04/2018 requiring the 
compliance on 18/05/2018 and thereby not affording the 
reasonably opportunity to make the submission and compliance. 

2) On the facts and in the circumstances of the case and without 
prejudice on the Ground No. 1 the CIT(A) has erred in not 
allowing the deduction claimed u/s. 54F in respect of a Flat 
purchased on 7th September 2010 for Rs. 32,79,700/-. 
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The above ground of appeal may kindly be allowed to be 
amended, altered, modified etc., in the interest of natural 
justice.”  3. At the outset, the ld. AR raised a preliminary issue that the last 

notice of hearing issued by the ld. CIT(A) dated 19.04.2018 was not 
served upon the appellant-assessee.  Thus, he prayed that the matter 
may be restored to the file of the ld. CIT(A) for fresh decision on 
merits in accordance with law.  On the other hand, ld. CIT-DR has 
no serious objection to remand the matter to the file of the ld. 
CIT(A).  We order accordingly. 
4. In the result, the appeal filed by the assessee stands partly 
allowed. 

Order pronounced on this 07th day of September, 2022. 
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